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Dated Dehradun, April 11, 2002

NOTIFICATION

Miscellaneous

‘In pursuance of the provision of clause (3) of Article 348 of the Constitution of
India, the Govermnor is pleased to order the publication of the following English translation
ofthe Dev Sanskriti Vishwawdyalaya Act , 2002 (Uttaranchal Adhiniyam Sankhya 04

of 2002)
As passed by the Uttaranchal Leglslatlve Assembly and assented to by the
Governor on 10th April, 2002.

The Dev Sanskriti Vi'shwavidyalaya Act, 2002 -
‘ (Act No. 04 of 2002)

An s
ACT
to establish and incorporate a University sponsored by Shri Ved-

mata Gayatri Trust, Shantikunj, Ilaridwar in the state and to provide .
for mattels connected therewith or incidental thereto
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..

as follows -
T - CHAPTER - I
¢ Preliminiry ,
" Short title and 1§ (1Y  This Act may be. called the Dev Sanskriti

- commencement _ . Vishwavidyalaya Act, 2002.

‘ (2) 1t shali be deerned to have come into force on the date,
the Notification is issued by the State Government,

Definitions 2. (1) In this Act, unless the context otherwise rcauircs,-

Aa)  “Academic Council™ means the Academic
Council ofthe University;

(b) “Constituent college” means a college or
institution maintained by the University.

(¢) “Council for Technical Education” means the All
India Council for Technical Education established
under section (3) of the All India Council for Tech

~nical Education Act, 1987;
(d)  “Distant education system™ means the system -
- of imparting education through any means of
communication such as broadcasting, telecasting,
corresporklence course, seminar, contact pro
gramme or a cotnbination of any two or more such
means; o ' .

() “Employee” méans employee appoinled by the
University; and includes teachers and other staff
ol'the Universily or a constituent wllngc, '

() “Faculty” means faculty of the Umversuy,

()  “Tlall” meansa unit of residence for students main
tained v recognized by the University or a con-
stituent college;

(h)  “Shri Vedmata Gayatri Trust” means a registered
charitable trust at Shantikuny, IHaridwar, Uttaranchal.

(i) “Other 'bzlckwn_l'd classes of citizens™ means the
backward Classes of citizens specified by the
State ol Uttaranchal;

()] “Prescribed” means prescribed by the slatutc;;

R

- Itis hereby enacted in the ﬁﬁl.y third ycar of the Republlc ofindia

Ll
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()

(@)

(k) “Principal™inrelation to a constituent college,em
© means thic Hicad' of ihe constituent college and in
cludes, where Lhere is no principal, the vice prin-
cipal or any other person for thtImL being '1p
" pointed to act as principal;’ :
()  “Statates™ and “Rulés” means, rt3pcclively,
the Statutes and Rules'of the University;
(m) ““leacher” means a Prolessor, Associate
Professor, Assistant Professor/Lecturer or such
“other personas "mqy be appointed for tupar ll!lf._.,
insteuction or conducting research in the
University or in a constituent college and includes
the principal ol'a constituent college.
(n)  “University” means the Dev Sanskriti
Vishwavidyalaya established under this Act;

S (o) “Stale™ means State ol Uttaranchal;

CHAPTER — 11
The University and its objects

- Shri Vedmata Gayatri ‘Trust shall bave the ught to establistnent of

establish the University in accordance with the provisions

of this Act.

Shri Vedmata Gayalri Trust shall, for the purposes of

establishing the University under this Act, Tulfil the

followmgconcht:ons viz, :- ‘

(a)  acquire such drea ol [and as it may umsldcr
necessary for the establishment of the University ;

(b) create a permanent endowment [und, general fund
and development fund for the purposes of this
Act; | -

() arrange indrastructure and ollu.r!dt_lhllcs nu,e%aty

. formaking the University functional; |

(dy  Make the first Statutes and the first Rules; and

()  Sucliother condition, as may be required by the
State Government, to be fullilled before the
estublishiment of the tniversity;

the Umvers:ly
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Universitynot 4

to ‘be entitled
to fnancial
assistance ete.

No Pdwer to 5.

afTiliate any
instilution

Objects of the 6,

University

@(ur) Whuc the State Government is satisfied that Shri Ved-
mata Gayatvi Trust, Shantikunj, {aridwar has fulfilled the

<o conditions specilied b sub o section (2), 7 the State
Goversient shall issue o certilicate of authorisation for

the establishment of the University 1o Shri Vedmata

Gayatri trust, Shantikun), Hardwar. :

(iv) On receipt ol the cerlificate of the authorisation under
‘sub-scction (3), Shri Vedmata Gayatri Trust, Shantikunj,

Haridwar, shall establish The University by the namg of

Dev Sanskeiti Vishwavidyalaya.
(v)* The headquarters of University shall be at Shantikunj,

Haridwar (U.A.) and it may also-have campuses at such -

other places within its jurisdiction as it may deein fit.
(vi) The Chancellor, the Vice-chancellor, members of the

Board of Governors, members of the Board of

Management and the Avademic Couwricil forthe time being
holding office as such in the University shall constitute a
body corporate by the name of the University. i

(vii) On the establishiment of the University under sub-section
(4), the land and other movable and immavable proper-
ties acquired, created, arranged or built by the Dev
Sanskriti Vishwavidyalaya for the purpose of the
University except the properties of Shri Vedmata Gayatri
Trust, Shamtikunj, Haridwar, shall stand transferred to,
and vest in‘'the Universily.

(vii) The use of land, buikding & other prepertics acquited for

the University shall not be used lor any purpose, other

-than that for whicl: the same is dequired.

'The University neither made a demand nor shall be entitled to
any grant-in-aid or any other financial assistance from the State
Government or any other body or corporation owned or con-

wrolled by the State Government.

The University may have constituent colleges but shall have no
power to admit any-other college or nwtltutlon to the privilepes

ofafliliation,

Object of the University — The objectives for which the

University is established are as follows —

{(a)  The objectives ol Dev Sanskriti Vishwavidyalaya are the
extensive study, teaching and research of all basie cle-
ments ol Indiaa Cullure. And according (o ils motto ol

Vasudhaiv Kwtumbakam (Wortd ss Family), to benefit
the whole ity spread ocer st (e conntry and the

P
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(b)

warld; withous any discrinination an the groind ol caste,
creed, conmuuntity, gvmlcrl:un! refigion, :
The real memning. ol Divioe (ndian) Cultiee {(Dev
Sunsheitiytios in e vintges, catues and taditione, entnb-
lished experiniéints carticd out and experiences felt by the
seers, saints and the thinkers ol the spiritual land India.
Adopting these in life, one can casily develop one’s own
divinity and success in life.

The main elements of the Dev Sanskriti Vishwé;_vidyalaya
will be as follows:- ‘ |

(1) Sadhna - Modes of worshipping may be varied but
sadhna is such a balancing exercise of life, in which
expetiments relating to the developments of idealistic
tendencies are made, which promote human
consciousness. Such sadhna will be imparted in the
Vishwavidyalaya. -~ .
(2) Health :- For the betlerment of social and spiritual
well being and for physically and mentally healthy life

N anrangementwrli be made for intrinsic scientific reséarch

in Ayurved and othér dilulmlm systems ol medicine,

(3) Education :- Phllosopiuca!, literary, scientific,
specially moral curri¢ula for training in real sense, the art

~of living with valyc based education for the relinement

and upliftment ol personality will be imparted to all.

{4) Self reliance :-The rule of “Bahujan Hitay Bahujan
Sulhay” whichwould make the youth valuetrusting, self
relying and contented and also favourable to.the environ-
ment would beintroduced and implemented in the course
of curriculam. P

‘to provide for instruction in all branches of humanities,

Yagyopathy, Mantra Vigyan elc., medicines including

- proper stress on Ayurved, Plant kingdom avatlable in

Uttarnnchal, studies of Vedas, ' Environmental Science
inctuding Yagyopalhy, rural and urban development
keeping the caltive of Tliiranchal in view, Engincering,
and technglogy neluding mitigation oM matural calamitics,
disaster management, self cmplnymcm through training
for sural entreprencurship development with special
reference to Uttaranchal, its climates and geography,
information technology Tor both male and lemale students

‘i such a way that the essence of sell employment is

propaygated wmong thenn The University will make
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Powers
of the

University.

(c)

special provisions topromote Bh’nllya Sanskriti among

-the students in special perspective of Uttaranchal culture,

to provide for instruction' & training in such branches of
learming as itmay dee il

td ‘provide for rescarch for the advancement of and
dissemination of I\nowlcdbc ' - -

to undertake morat studies & otlier aclivities to

contribute to'the cultural development of society.

to do all such other acts & operalions as may be

necessary or feasible in furtherance of the object of the

Universily.

7. - The University shall have the following powers, viz, :-

(a)

(b)

(@)

(d)
(e)
(g)

()

(i)

to provide for instruction in all branches of Indian

culture, hnmanity, informuion lcdmnlu;z,y acl nllied ficlds

and Lo make provision tor research and for the

advancement and dissemination Ofknochdge‘

to institute 'md conlel degrees or other academic

dlS[lllLthIlb ; _

to hold e‘mmmalmm 101, and to grant and conf'er degrees

or olher academic dlsllm.lmns to, 'md on, persons, who-

(i) ‘have pu:sucd a course ol study in the University
or in a constituent college or under a distant
education system; or C

(i)  have carried on.rescarch in the University or in a
constituent college- or under a-distant education
syslun o

to confer honorary degree or nl!w‘ntadcmic distinctions

i the manner and under conditiens laid down in lhc

statuites. '

to institute and award fellowships, <:cholur%hrps and prizes

ete. in accordance with the statutes.
1o demand and recerve such fees.and charges as may be

fixed by the statules or rules, as the case may be;
to make provisions lor the advancement of education in
Indian Culture and other areas mentioned in clause 6;.

to make provnsmns lor extra curricular activitics for
students and emiployees: -

to make appn|111mcm<. of allicers and cmployccq of the
University or a constituent collepe. .

S e
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(k)

)

(m)

(n)

(o)

(r)

(1)

(r)

(s)

)

()

)

Ta receive donations and gilts of any kind and to

~acquire, hald, manage and dispose of any movable or

immovable property, including trust and endowiment
properties for the purpose of the University or g
constituent college atler the prioe permission alShri Ved-
mata Gayatri Trust, Slmmlkum Haridwar.

To institute and maintain halls and 0 recognize plm.cq ol

residence for students of (he University or a constiluent
college. |

1o supervise and control the residence, and to regulate
the discipline of the students of the University or a
constituent colege and to make arrangements for
promoting their heatth; o

To create ladmi'n_i-st_rative, ministerial, class 1Vth
e:hployees and olher necessary posts;

To co-operate or collaborate with other Universities in
such manner and for such purposes as the University
may determine from time to time;

10 provide distant education sysiein;

tor orpanize and conduel refresher conrses, orientition
courses, workshops, seminars and other programimes for
teachers, evaluators and other academic staff;

(o determine standards of admission to the University or
a constitueﬁt college through specialised committees with
the approval of academic council.

to make special provision for students belonging to the
Scheduled Castes, the Scheduled Tribes and other
categories for admission inany course of stich University

orinaconstituent college, - o y
to lay down conditions of service of all categories of

officers/employees of the University or a constituent

college;
"To do all such other acts or things whetlier incidental o

the powers aforesaid or nol, as may be m,u_ss.uy to

“Turther the objects of the Universily;

Unwcislly should preseribe such courses for Bd(.ht..lur
Degree, Post gr aduate and Research which wauld be cov-
ered by UGC & AICTE; but University shall have right
to start diplomas, cerlilicates-cle. in s own subjects;
The academic activities of the University should be set
apart from the activities of the Trusl,
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University open 8§,

to all classes,
castes, creed
and Gender.

‘Residence
of students

Officers
of the
University

The
Chancellor

The University shall be open to aIl persons mespective of class,
creed or gender :

provided that nothing in this sectiori shall be deemed to prevent
the University from making special provisions for admission of
student belongmg to the Schedule Castes, the Scheduled Tribes, -
other Backward classes of citizens and such othér categories as
may be specified by the State Government in this behalf':
Provided further that nothing in this section shall be deemed to
require the University or a constituent college to admiit in any
course of study a larger number of students than may be
determined by the statutes. '

Every student of the University, other than a student who

‘pursues a course of study by distant education system, shall

ordinarily reside in a Hall/Hostel under 3uch terms and

~ conditions as may be prescribed by the rules.

‘ CHAPTER - III
Officers of the Uni\'rersity-

10. The following shall be the officers of the Umver31ty -

11.

‘(a) thie Chancellor;

(b) the Vice-Chancellor;
(¢) the pro-Vice-Chancellor;
(d)  the Deans of Faculties; )
(e)  the Registrar;
(f) = thefinance Officer; and .
{g)  such other officers as may be declared by the Statutes to
be officers of the University. ‘
(1) Dr.Pranav Pandya, Trustee of Shri Vedmata Gayatn Trust,
Shantikunj, Haridwar, Uttaranchal, Director -
Brahmavarchas Shodh Sansthan and Head, All World
Gayatri Pariwar will be the first CHANCELLOR of the
Dev Sanskriti University, whose tenure shall be of five.
yedrs. Thereafter Vedmata _Gayatri trust, with the
previous consent of the State Government, would ap-
_point CHANCELLOR from amongst its trustees.
(2)  The Chancellor shall have such powersasmaybe  con-
| ferred on him by this Act or the statutes made there under.
(3) Every proposal for the conferment.of an honorary de-
" gree or distinction shall be subject to the confirmation of
the Chancellor.
(4) The Chancelior shall, if present, preside at the




SeRITe AWERCT Tule, 11 37, 2002 o (43 21, 1924 9% W)

25

: '12-..

@

(i)

(iii)

()

v)

(vil)

convocation of the University held for conferring degrees

‘and may - delegate toany officer of the Umversxty suchof

his powers as he may consider necessaxy

The Vice-Chancellor shall be appointed on such terms
and conchtlons as may be prescrlbed for a term of three-

years by the Chancellor ﬁ'om a panel of' three persons

_ance w1th the prewsmns of sub-section (2).

The Committee referred to’ in sub- sectmn (1) shal I con-
sist.of the foliowing i persons viz, :-
(a) = One person nominated by the Chancellor;

The Vice
Chancellor

(b) the Secretary to the State Govemment inthe Higher -

S Educanon Department
(c) three nommees of the, Board of Governors one
of whom shall ‘be nominated as the convenor of
the committee by the Board of Govemors. '
The committee shall, on the basis of merit, prepare 2 panel

of the names of three persons suitable to hold the office
of the vice-chancelior and forward the same to the

. Chancellor along with a concise statement showing the

academic qualiﬁeati_ons and other distinctions of each
person. . ‘ o

The Vice-Chancellor shall be the Principal executive and
academic officer of the University and shall exercise
general supervision and control over the affairs of the
University and give effect to the decisions of the
authorities of the University.-

‘Where any matter other than the appointment of a teacher
. is of urgent nature requiring immediate action and the
_same could not be immediately dealt with by any officer

or the authonty or other body of the University empow-

-ered by or under this Act to deal with it, thé Vice-chan-

cellor may take such action as he may deem fit W1th the
prior approval of the Chancellor.

The Vice-Chancellor shall exermse such other deerS and
perform such other ‘duities as rnay be laid-down by the
Statutes or the rules. :

The Chancellor is empowered to remove the Vice-

Chancellor after due enquiry: It will be open to the

Chahcelldr to suspend the Vice-Chancellor during ’

enquiry depending upon the serlousness of the charges.
As he deems fit. .
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" The 13.

Pro-vice
Chancelior . -

. Pro-Vice—ChanceHor may be appomted by the Vice Chancellor
with prior. appxova] of the Chancellor in such inanneér and shall
exercise such powers and perform such dutles as may be

' prescrlbed in statutes.

Deans of
Faculties .

The 5

" Registrar

The ] 63

Finance
officer

Other
officers

Autﬁoritips 18.

of the
University

14,

7.

Deansof faculnes shall be appomted by the Vice-Chancellorin

such manner and shall exercise such powers and perform such
duties as may be prescribed in statutes.

(1)  The Registrar shall be appointed by the Chancellor in

such manner and on such terms and conditions as may
be prescribed. )

(2) All contracts shall be entered into and signed by the

~ Re glstrar on behalfof the Unwersny
(3) The registrar shall have the power to authenticate records
on _behalf of the University and shall exercise such other
powers and perform such other dutigs as may be pre-

scribed or may be required from time to time, by the

Chancellor or the Vige-Chancellor.

'(.4) The Registrar shall be responsible for the due custody of

the records and the common seal of the University and

shall be bound to place before the Chancellor, the Vice-
~ Chancellor or any other authority, all such information’

and documents as may be necessary for transaction of
their busmess

The Finance Officer shall be appomted by the Chancellor in
such manner and shall exercise such powers and perform such

.. duties as may be prescribed or may be required by the
Chancellor, the Vice-Chancelior or the Registrar. -

The manner of appqintﬁ?cﬁt_, terms and conditions of service
and powers and duties of the other officers of the University
shall be such as may be prescribed.
 CHAPTER-IV-~
_Authorities of the University

| The _fdllowing.shal"l' be the authorities of the University, namely:-

(a)  The Board of Governors;
(b) - The Board of Management;
" (c) The Academic Council,
(Ei) - The Finance Committee; and
 (e) ~ Such other authorities as may be declared by the
Statutes to be the authorities of the University.
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§9.

20.

(2)-

(by
 University;
(c)

(d)

(e)

(6

(8)

@)

e

- The Board of Governors shall consist of; . The

() .

Board of

L}

Member-Secretary

Gayatri Trust Shantikunj Haridwar;

(d) Secretary to the State Government in the Higher

Education Department.
(¢) A nominee of the U.G.C.
(f)  Twoacademicians nominated by the Chancellor.
(g) Three Hon’able members of the leglslatlve assem-
bly of Uttaranchal.
‘The Board of Governors shall be the principal goveming

ers, namely :-

to review decisions of the other authorities of the

University if they are not in conformity with the
provisions of this Act, or the Statutes or the Rules;

to appfove the budget and annual report of the

to lay down policies to be pursued by the University;
to make new or additional Statutes or amend or repeal

- the earilier Statutes and Rules; . -

to-take decisioni about voluntary winding up of the
University;

to approve proposals for submlssmn to the State
Government;.and

to nominate an observer or observers who wnl time to
time, under the advice and directions of the chancellor,
decide the policy and frame work within which the board

- of management, academic council, finance committee and

such other authorities as may be declared in the statutes,
will function and pass resolutions for the proper

administration of the University.

The Board of Governors shall, meet three times in a year
at such time and place as the Chancellor thinks fit.

The Bo_ard of Management shall consist of -
(2)  the Vice-Chancellor; |
(b) anorhinee of the UGC;

. (c)  five persons, nominated by the Shri Vedmata

- Gayatri Trust Shantikunj Haridwar;

'(a) theChancellor . Chairman . Gavernors
- (b) - the \ﬁce—Chancellor
" (c) Five persons nommated by the Shri Vedmata

and
its powers

“body of the University and shaIl have the following pow E

The
Board of
Manage-
ment

(d) two professors of the University, by rotation on -

the basis of seniority for a period of one year;
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‘The
Academic
Council

The
Finance
Committee

Other
Authorities

£ Pro:ecdmvs

‘- '.'.—4\

ot to be
invalidated
on account
of vacancy

21..

23..

24,

L]

@)

1y

(2)

(n

@)

(e} . two deans of the- facult:es as nominated by the
Chancellor
(f) . Secretary to the State Government in the Higher
' "Education Departinent or one officer not below
the rank of Joint Secretary to the State
“Government, Department of Higher Education.

' The Vice-Chanceilor shall be the Chairperson of the Board

* of Management and the Registrar shall be the Sec-
retary of the Board of Management. -

" the powers and functions of the Board of Management

shall be such as may be prescribed.
The Academic Couricil shall consist of,-

“*(ay ‘théVice-Chancellor ~  Chairman

(b}~ the Registrar S _Sectetary

(c) .such other mernbers as may be prescrlbed in the -

statutes.
The Academic Council shall be the principal academic

body of the University and shall, subject to the provi--
~ sions of this Act, the rules, the Statutes and the Acts, co-

ordinate and exercise general supervision over the aca-

demic policies of the University.

The Finance Committee shall cohsist of- |
(a) the Vice-Chancellor Chairman
(b)  the Finance Officer o

(¢)  Secretary to the State Government-in the Higher
Education Departinent ‘or one officer not below

" the rank of Joint Secretary to the State.

Government, Department of Higher Education.

(d)  such other members as may be prescribed in the
statutes.

‘The Finance Conumttee shall be the principal {inancial

body of the University to take care of financial matters

and shall, subject to the provisions of this Act, rules,

Statutes and Acts, co-ordinate and exercise general

supervision over the financial mattérs of the University.

The constitution, powers and functions of the other authorities
of the Univessity shall be such as may be prescribed.

No Act or Procceding of any authority of the University shall be
invalid merely hy reason of the existence of any vacancy or
defect in the cuziituiion of the authonty

T e e s o — —

.
e e
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: CHAPTER-V
- Statutes and: Rules -

Subject 1o the provisions of this Act, and the rules, the Statutes ~ Statutes
may prowde forany matter relating to the Umvers1ty and staff,
in particular, provide for,- S

S )

(e)

®

(2)
)y

&y

RO

(m)'

)

1’

the procedure for transaction of busmess of the
Authorities of the University and the composition of
bodies not specified in this Act;

the operation of the permanent endowment fund, the
general fund and the development fund; - '

the terms and conditions of appointment of the’ Vice-
Chancellor; the Regzstrar and the Finance Officer and
their powers and functions;

the mode of recruitment and the conditions of service of
the other officers, teachers and employees of the
University; — ‘

the procedure for resolvmg of disputes between the
University and its officers, faculty members, employees
and students; _

creation, abolition or restructurlng of departments and

| faculues

the manner of co-operanon with other Un.vefsmes or
institutions of higher leaming; . .
the procedure for conferment of honorary degrees;

- provisions r_E_:_gardihg grant of freeships and scholarships;

‘()

number of seats in different courses of studies and the
procedure of admission of students to such courses
including reservation of seats: _

the fee chargeable from students for various courses of
studies;

institution of fellowships, scholarships, studentships,
freeships, medals and prizes;

procedure'for creation and abolition of posts;

" other matters which are to be or may be preseribed.
‘The Statutes shall be made by the Shri Vedmata Gayatri Statutes

Trust Shannkunj  Haridwarand the Statutes so made shall how made

* be submitted to the State Government for its approval,
" which may, within three months from the date of receipt
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amend the
Statutes

Acts 28.

N
=l ‘-

Rules 20,

l')_ L

Power to 30.

amend
Acts

€5

-~

of the statutes give its approval with or without
modification.

Where the State Governmeént fails to take any decision
with respect-to the approval of the statutes within the
period specified under Sub-section (1) it shall be deemed

to that the State Government has approved.the statutes.

The Board of Governors may, with-the prior approval of the
State Government, make new or adchtlonal Statutes or amend
or repeal the Statutes. :
Subject to the provisions of this Act the rules and the Statutes
may provide for all or any of the following matters, namely:-

(@
(b)

(©)

(d)

s

(e)

(B

(2)

(b)

(1)
(D

e

admission of- students to the University and their
enrolment and continuance assuch; .

the courses -of study to be laid down for all degrees and
other academic distinctions of the University;

the award of degrees and other academic distinctions; -
thé conditions of the award of fellowships, scholarships,
studentships, medals and prizes; :

the conduct of examinations and the conditions and mode

of appointment and duties of examining bodies,
examiners, invigilators, tabulators and moderators;

the fee to be charged for admission to the examinations,

degrees and other academic distinctions of the Univer-. .

sity;” -
the conditions of residenice of the students at the
University of a constituent college.
maintenance of discipline among the students of the
University of a constituent college;

all other matters may be prowded In the statutes and
rules under the Act:
The Rules shall be made by Shri Vedmata Gayatri Trust
Shantikunj, Haridwar and the rules so made shall be
submitted to the State Government for its approval, which
may, within two months from the date of receipt of the
rules, give its approval with or without modification.
Where the State Government fails to take any decision
with respect to the approval of the rules within the period
specified under sub-section-(1), it shall be deemed that
the State Goverpjn‘ent has approved the rules.

The Academic Counci! may, with the approval of the Board of
Management, make new o5 sdiditional rules or amend or repeal
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33.

34,

35.
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the rules, subject to the approval of the State Govemment
CHAPTER-VI :
A Mlscellaneous o
(1) Every employee shall be appointed under a written Conditions
' contract, which shall be lodged with the University and a gf:;]r:;zgf |
copy of which: shall be furmshed to the employee\ _
" concerned.
(2) The Umver51ty is empowered to take dlsmphnary action
against the students/employees as per procedure
prescribed in the statutes. |
(3 Any dispute arising out of the contract between:the
University and an employee shiall, at the request of the
employee, be referred to a tribunal of arbitration
consisting of one member appointed by the Board of
management, one member nominated by the employee
concemed and an umpire appointed by the Chancellor.
(4)  The decision of the tribunal in such matter shall be final.

(5)  The procedure for regulating the work of the tribunal shall

‘be such as may be prescribed.
Procedure of

~ The University Shall take diciplinary action againest anystudent disciplinary

as per the Statutes and rules. action against
students

Every employee or student of the University or of a constituent gjop, 1,
college shall, notwithstanding anything containéd in this appeal
Act, have a right to appeal within such time as may be :
prescribed, to the Board of management against the de-
cision of any officeror authority of the University or of
the-principal of any such  college, as the case may be,
and thereupon the' Board of ~ management may con-
firm, modify or change the decision  appealed against.
The University shall constitute for the benefit of its employees provident
such provident or pension furid and provide such insurance funds and-
scheme as it may deem fit in such manrier and subject to such pension .
conditions as may be prescribed.

If any. question arises as to whethér any person has been duly Dlsputes as tt;'
' titn

elected or appointed as, or is entitled to be a member of any ff;i;rsf:;nas_

authority or other body of the University, the matier shall be thorities and

referred to the Chancellor whose decisibn thereon shall be final. 209
Whether any authority of the University is given power by Constitution

‘this' Act or the Statutes'to appoint committees, such °feommittees.
‘committees shall, save as otherwise provided, consist of any
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Filling of 37..

casual
vacencies

Protection of 3 8.

action taken
in good faith.

Transitional 39,

provisions

Permanent
endowment

fund

or ail the members of the authority concerned and of such other
persons, if any, as-the authority in each case think fit.

Any casual vacancy among the members;-other than ex-officio
members, of any Authority or body of the University shall be

filled in the same manner in which the member ‘whose vacancy

is to be filled up, was chosen, and the person-filling the vacaney

- shall be a member of such authority or body for-the residue of

the term for which the person whose place he fills would have
been a member.
No suit or other legal proceedings shall lie against any officer or

other employee of the University for anything which is donein

good faith -or intended to be. done in pursuance of the
provisions of this Act, the statutes or the rules.
Notwithstanding anything contained in any other prowswns of
this Act and the statutes: - .

(a) - the first Vice-Chancellor and pro~cha-Chancellor shall -

be appointed by the Chancellor.and the Sald ofﬁcer shall
hold office for a term of three years;

(b)  the first Registrar and the first Finance Officer shall be
appointed by the Chancellor- who shall hold ofﬁce fora
term of three years; o .

(c) the first Board of Govemors shall c0n315t of not more
than eleven members who shall be nominated by the Char-
cellor and they shall hold office for a term of three years;

(d) theifirst Board of Management, the first Finance
Committee and the first Academic Council shall be
constituted by the Chancellor for a term of three years;

(1) The University shall establish a permanent endowment

fund of at least rupees one crore which may be increased
Su-Moto but shall not be decreased.

{2) The Universi ity shall-have power to invest the permanent

- endowment fund in such manner as may be prescribed.

(3)  The University may transfer any amount from the general

fund or the development fund to the permanent
endowment fund. Execepting the dissolution of the. Uni-
versity, in no other circumstancs can any mmonies be trans-
ferred from corpus of the -endow‘ment fund -to
otherpurposes. _ :
(4  Not exceeding 75% of the incomes received from the
COrpus permanet t“r}r‘wr aent fond shall be used for the
purposes of the cev neut works of the University
as mentioned i1 »eo, 5 w; <0 {2y The rest 25 % shall be

e e e ————— i o s
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reinvested into the permanent endowment fund.
41. (1) The University shall establish a general fund to which the General
following amount shall be credited, namely :- fund .
(2). all fees which may be charged by the University;
(b) all sums received from any other source;
(¢) all contributions made by the Shri Vedmata Gay-
atri Trust Shantikunj Haridwar; and
(d) all contributions/donations made in this behalf by
any other person or body which are not prohibited
by any law for the time being in force.
(2)  The funds credited to the general fund shall be applled to
meet all the recurring expendlture ofthe University. -
42. (1) The University shall also establish a development fund to Develop-
- which the following funds shall be credited, namely ;-  ment fund
(a) = development fees which may be charged from
- students;
(b)  all sums received from any other source for the
purposes of the development of the University;
- (c)  allcontributions made by the Shri Vedmata Gyatri
' - Trust Shantikunj Haridwar; -
~ (d)y all contributions/donations made in this behalf by
- * any other person or body which are not prohibited
by any law for the time being in force; and
(e} all incomes received from the permanent endow-
‘ ment fund.
(2) Thefunds crechted to the development fund from time to
time shall be utilized for the development of the -
. University. -

43. The funds established under sections 40, 41 and 42 shall Mainteance
subject to general supervision and control of the Board of furd :=
Governors be regulated and maintained in such manger as may
be prescnbed -

4. ( I) The annual report of the Umvers:ty shall be prepared Annal

' - underthe direction of the Board of mariagement and shall Regort
be submitted to the Board of Governors for its approval.
(2)  TheBoard of Governors shall considér the annual report

~ in its meeting and may approve the same w1th or w1thout

- modification. o

(3) copy of the annual regoit dutv approved by the Board of

Wi s

1y an
di
1;'t}':i'\'.;
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Account 45 -

and audit
Mode of proof of 44

University record

Dissolution of 47,

Shri Ved-mata
Gayatri Trust

"'T-'_;‘ﬁ

()

@

(Bj‘

(4)

(Govemors shall be sent to the State Government

' The-annual accounts and balance sheet of the University

shall be prepared under the direction of the Board of

‘Management and all funds accruing to or received by the
University from whatever source and all amount disbursed

or paid shall be entered in the accounts mamtamed by the
University.

The annual accounts and the Balance sheet of the
University shall be audited by atleast two auditors, who

~ are members of the Indian Insntute of Chartered Account-

ants. every year.

. A copy of the annual accounts 4nd the BaIance sheet

together with ths audit report shall be subnutted to the
Board of Governors. -

: -Tll'_l_e'annual accounts, the Balanee_ sheet and the audit
“report shall be considered by the Board of Governors at

its meeting and the Board of Governors shall forward the

same to the State Government along with its observa- -
* tions thereon. :

A copy of any receipt, application, notice, order, proceeding or
resolution of any authority or committee of the university or
other documents in possession of the University or any entry in
any register duly maintained by the University, if certified by the

" Registrar, shall be received as.prima facie evidence of such

receipt, application, notice, order, proceéeding, resolution or

- document or the existence of enfry in the register and shall be

admitted as evidence of the matters and transaction therein
recorded where the original thereof would 1f produced have
been admissible in ev1dence

1)

@

If Shri Vedmata Gayatrl Trust, Shantlkunj Handwar
proposes its dissolution in accordance with the law

‘governing its constitution or mcorporatlon it sha.ll give at

least three months notice in writting to the State
Government. -

. Onidentification of nusmanagement, maladnnmsn'atlon
' mdlscxplu} e, failure in the accomplishment of the objects

of University& economic hardships in the management
systems of University, the State Govemment would issue
directiong iz e "cmnagement system of University. if the
directior:s a2 o foliowed within tite, the right to take
decis'or i+ windlag v of the University would vest in
the State Lo anens '
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(3)
48. (1)

2)
49y (1)

(2)
50.

......

On receipt of the notice referred to in sub-station (1), the
State Government shail, in consultation with the Council
for Technical Education and U.G.C. make such arrange-
ments [or administeation of the University from the date
of dissolution of Shei Vedmata Gayatri ‘T'rust Shantikunj
FHaridwan: and urdil the Tast batch of students in regutar
Courses of studies ol the University complete their
courses of studies in such manner as may be prescribed
Iy e statules.

The expenditure for administration ol the University
during the taking over period of its management under
section 47 shall be met out of the &x vanent endowment
fund, the general fund or the devioprznt fund.

If the funds referred to in sub-sectio.! (i nre not suffi-
cient to meet the expenditure of the Universiy during the
taking over period of its management, such expenditure

may be met by disposing of the properties or assets of

the University, by the State Government.
Ifany difficulty arises in giving effect to the provisions of

. this Act, the State Government may, by a notification or-

cder, make such provisions, not inconsistent or with the
provisions of this Acl, as appear to it to be  necessary
or expedient for removing the difticulty: - '
Provided that no notification order under sub-section (1)
shall be made after the expiration period of three years
trom the commencenwent ol this ael

Every order made under sub-section (1) shall, as soon as
may be after it is made; be laid before the State
legislature. | -
Ordinance Promugulated by the ILE. The Governer would
be deemed Repealed by the Bill. .

LExpendiiure of
the University
during dissolu-
tion of the Shri
Vedmala Gayalri
Trust

(SURJIT SINGH BARNALA)

s Gavernor, Uttaranchal,

By Order,

(R.P. PANDEY)
Sachiv.
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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution. of India, the

" Govemoris pléased to order the publication ofthe following English Translation of th_g Dev Sanskriti
Vishwavidyalaya (First Amendment) Bill, 2002 (Uttaranchal Adhiniyam Sankhya 06 of 2002) :

o No. 215/Vidhayee And Sansadiya Karya/2002
. - Dated Dehradun, June 19, '2002. ’

NOTIFICATION

Wiscellangous ~

_ As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on '.
© June 16, 2002, ’ ' _ :

THE DEV. SANSKRIT! VISHWAVIDYALAYA (FIRST AMENDMENT) ACT, 2002
-7 (Act No.06 of 2002) - . .

To Further amendment for established a universﬂj./ sponsored by Shri Vedmata Gay'afrf Trust,
Shantikunj, Hardwar fo provide matters connected incidental thereto;

An

- Act -

It Is Heresy enacted in the Fifty-Third Year of the'_R'epublic of India as fallows —

Chaptér-l

Short title and commencement - ‘ -

(1) This Act may be. called - the Dev Sanskriti
S Vishwavidyalaya (First Amendment) Act, 2002 ‘

S - (2) It shall be come into force at once.

. . Chapter-Il. L
Améhdrﬁent in " (l). [Ansub secﬁjbh (f) of_-Sectionfl9_... ofthe
~section 19 of. the Dev Sanskriti Vishwavidyalaya Act, .

.- principal Act. L . 2002 instead of " Two academicians

nominated by the Chancellor to be
inserfed © " Thréee  acadernicians.
nominated by the Chancellor."- |

. . ' - ' , o _B)}Order; ‘
(R. P. PANDEY)
.S_'ach:'v.

i

“dfgeviogo (MRog0) 7 e /73-2002-500 (&t /S






	4-02.pdf
	2002UK4.pdf
	2002UK4.pdf
	2002UK6.pdf




